
:ShriJeremy Hembram, 

$"hri M.L.Paswan, Registrar I/c 

Detects have been pointed out in •' 

it, 	i$I21, 22 & 23of the scrutiny report. 

Remove the defects by 21.8.96. 

• 	
( M.It.Paswan) 

- 	 Registrar I{c 

Shri. S. P. Sinha, Dy. Registrar Incharge. 
... 

Learned Counsel for the applicant is present. After 

going through the scrutiny report it appears that item no. 11 

1 is not defect. Rest defect'aeIF  e item)no'. 23,& 22 & 23 are 

being removed by the counsel for the applicant. Let it be 

registered and placed before the Hon'ble Bench  for hearing-or 
IL  

admi s si on, fi xi ng 18.9.96. 

)j 	--e 	- -e-- 

( S. P. 'Sinha ) 
?y. Registrar. I/c_ 

'.;.316.9.96 

	

	Shri S.K. Sinoh, the proxy counsel for Shri R.S. Pras3d, 

the counsel for the applicant. 

On the request 'nade on behlf of the applicant's 

counse1,'the matter is adjourned tobe listd on:4
r

10.96 

for admission. 	 - 

(\J.N. Mehr'btra) 
Member (,) 	- 	 '' Vice-chairman • 	--. 	

/' 

/ 
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4/4.10.96 

12.96 

M4-  ç ci 

NPS•  

Heard Shri ELS.Prasad, learned 

counsel for the applicant. Admit. Issie 

notices to the respondents to file rep.y 

within 4 weeks and rejoinder, if any, within 

2 weeks thereafter. List before the Reistrar 

for completion of pleadings on 3.12.9. 

	

K.D.Saha) 	 (.VN.hotra ) 

	

mber (A). 	 ViceChirrnan1 

/ 

None for the parties. Notices were 

issued to the respondents on 23.10.1J96.W/ 

has not been filed. Put up on 19.1. 1 97 for 

filing W/s. 

M.L.PasWan) 
RegistrEr I 

6/ 20. 1. 1997 None for the parties. On perusal of the 

recordVit appears that the notices havie been 

issued to the respondents on 23.10.1996. W/s 

has not been filed. Put .p  on 4. 

(S.P.$jha ) 
Dy. Reg strar I/c 

8. 

 

/ 



MPS. 

7/4.. 197 

(1 

MPS. 

0.A.-426/96' 

4- 

None for the parties. Notices were.issued 
Due to efflux of time 

to the respondents on 23. 10. 1996 a legal presunt ion 
of service of notice is drawn agajnst the respondents 

under order 5 Rule 19(A) of cc. W/s has not been 
filed 	 a yet. Put up on 14.4.1997 for 
filing W/s. 	 QQ 

Dy.Registrar I/c 

1/ 
8/15.4. 997 

MPS. 

I 

- 	None for the parties. W/s has get yet been 
filed, Put up oi 14. 5. 1997 for filing W/s. 

(S.P.inha) 
Dy.Regisrar I/c 

None for the parties. No W/s has yet béh 

filed. Put up on 1.7.1997 for filing W/s 	a la t 	, 
chance, 

Dy.Registrar I/c 

None for the parties. No W/s has yet .been.filed 

-though sufficient time was given therefore. In the 

circumstances, let this application be listed before 

the Honb1e Bench for direction 

S. 
- 	 Dy.RegiStrar I/c 	I 

9/14. 5. 1 9 7 

MPS. 

10 /1. 7.11997 

11/24;07,97 	None for the parties. 

W/s not' filed s'o tar. Four weeks furthet time 
is ailowdd for the same. Rejoiner may be fileo. within 

two4 weeks thereafter, 

- 	
List for direction on 05.09,1997. 

(V .N.Mehrotra) 
SKI 	 Vice-Cb 



	

12.1 5.9.97. 	u/s not filed so far. Four weeks further time 

H 	 is allowed for the same. Rejoinder may be filed withih 

two weeks thereafter. List it on 10.11.97 fodirectjon. 

fr 
85/ 	

. 	(v.N. ehrotra) 
1 	

. 	 Vicechajrman 

13,/.10.11,97. 	U/S not filed so far. Four weeks further time is 	'. 

allowed for the same. Rejoinder may be filed within two, 

weeks thereafter. List it on 21.1.98 for dire tion. 
I, 	 /7 

UVLK 
./ces/ 	 . 	 O.N. ehrotra) 

. 	 . 	. 	Vice-chairman 

4/21.1.98 

	

	 Sincethe Bench is not avai11e list on 

30.3.98 for direction. 

V. • rivastava ) SKS 	. 	 Dy. Regis trar: 

	

15./ 31.3.98. 	U/S not •fiiéd so far on behlf of the responden 

Four .weeks further time is allowed for the same. Rejoinder may 

be filed within two weeks thereaftr. List it on 1.7.98 for 

direction. 

/CES/ 	. 	(L.R.K. Prasad) 	 (V.N. fehrotra) 

Member (i) 	. 	. 	 . 	. Vice-chãirman 

16/01.07.98 	 None for the aDolicant n f1 - - - -. -. -- - - 	-, 	 Sa S_I S. Li 2. • 

Four weeks further time is allowed for the same. 

joinder, if any, may be filed within two weeks 

the reafter. List on 18,081998 for direction. 

(L.R.K. Prasad) 
Member (A) 
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.17/13.08.98 	W/sx, not filed so far. Four weeks further 

time is allowed for the same.Rejoinder, if 

any, may be filed within three weeks thereafter. 
. 	

"List •on 12.11.1998 for direction. 

(L.R.K.Prasad) 	 (V.N. ie rotra) 
S.kJ. 	Merer(A). 	•.. 	. 	i Vice-cjiairrnan 

-I. 

18/12.11.98 None forthe parties. 
w/s notfiled so far.Four weeks further time 

. is allowed for filing W/s. Rejoinãer"ifaflY, may 

filed within two weeks thereafter. 

.• 	 ri ' 	.i 	nO4Oi.1999 for direction. 

(? 	,. 

H  

(Lakshman Jh) 	 , 	(L.R.K.Prasad) 

SJ1. 	Member(J) 	 Merriber(A) 

I 	•.' 	 'I ". 	•..1 

19/4.1.19991 	'. None for the parties. 	. 	 . 	. 
W/s not filed 'so far. Four weeks further 

time is allowed tofi].e the same. Rejoinder, if any, 

, 	... 	',.• may be filed wiin, two weeks theaft-er, List it 

for direction on 26.2.1999. 

( Laksbman Tha ) 	 ( L. R.  K.Prasad ) 
M&. 	 Methber (J) 	 . 	Member (A) 

20 .1/ 26.2.99. 	List it on 10.3.99 for direction. 

/C6S/. 	,. . 	'... 	: 	•. 	 - 	.L.R.K.PRASAD) 

IIEIIBER (A) 



21/10. 31999 

V 	 I' 	: 
W/s not fjThd sÔV.far, Four weeks further ' 

time is allowed to ,fie the same. Rejoinder, if a:iy, 

may be filed within two weeks thereafter. List it\ 

	

for djretjon 	18.5,1999 	 V 

( Lakskran Jha 
) 	

VV V 	 V •V ( L. R. KPrassd--) 

	

Member (J) 	 V 	Member () 

22/18. 5.1999 

MPG. 

	

Ghrj R.5.Prasad, cunsel fOr the applicant. 	
V 

Pleadings are complete in this case. List 

it for hearing on 297 199 The alicant is 

permitted o file rejoinder, in the meanwhile, 

•. 

( Lakshman Jlia ). 	 ( L.R.cPrasad 	
V 

Member (ti) 	 Member (A) 

29.7,99 
cri. For want or time, hearing Is 

adjourned to 	27.9,99, 

•••.• 

(L.R.K.Prasad) 	 (S. Narayen) 
Member (a) 	 Vice_Chairman 

24/ 27.9.1999 	List it iorhiaring on 29.11.1999. 	
• \ 

V 	
V 	 V 

V 	
V 	 (Laksh n Jh 

) V 

L 	
L.R.K.Prasad ) lIPS. 	. 	 • 	

V  Member 
V(J). 	 V 	 Member(A) 

V 	 V 	

V 

25/291199 	List it for hearing on V 25*12900 
'V 	 V 	 • 	 V 	 V1 

/ 	 (L.JHAY 	 (LR.K.ARASAD) 
NEMBLR(J) 	 MEMBER(A) 

26/25.01,2000 	for want oftime, list it on 27.03.2000 for hearing. 

( k-fimi:n iana) 	 (5 • i a)/ 
Member (A) 	 Vice-Chainia 



28/9 .5 .2000 

SKS 

- 

'HP 
	

OA - 426/96 

/CBS/ 

27./ 27.3,2000, 

5fnceD.8. is not available today, let it be 

adjourned €o 9S.2000 f'or hearing. 

fc 	P11 D ,.v ji1 
0 	Vt1f l'1 I1 J 

'VICE-CHIR.11AN 

As D.B. of Court No. I is. sitting at 

1~6s 
it for heárihg on 6T.7'.2000. 

An 1 na ) /M(A) 	(tksha)/M(J) 

29/6.7.20v 	None tor the parties. 

List it for hearing on 14.8.2000 	1 

AKJJ • (L.*1INGLI?A) 	. 	 (L.Ja) 
MENBER(A) 	 ?1BER(j) 

30/14.8.2000 	None for the applicant 	• 

Shri P.K .Verma, counsel for respondents 

As alast chance list it for hearing 

on 21.9.2000. 

SKS 	• 	 (L. 	ingliana )/M(A) 	( L. Jha )/M(J) 

31/21.9 .2 000 	 None for the parties. t.st  it for hearing 

on 13 10.2000. 

SKS 	 .( L. Hrningliana )/M(A) 	L. Jha )/M(J 

4 



-..- 

32/13.10.2000 ; 	None for the applicant. 
List it after three weeks hence on 08.11.2000 

for hearing. In case nobody turns-up on behalf of the 
applicant on the next date, it will be dismissed fordefau1t.. 

skj 	(L.R..K..Prasad) 	 (S.Narayan/V..C. 

33/08.11.2000 ;, 1one for the, .p, rties,. 
Let it be listed again on 21.12.2000 

for hearing. In case nobody turns-up on behalf of 'the 
.8pplicant oh .the; next:date to press this case, it will 
be dismissed for default. 

skj 	(L.a$a 	 (S.Narayan)/V.. 

.34./21.12.2000. 	 . 

Shri R.S. Prasad, the, counselfor the applicant. 

The learned counsel for the-applicant appears 

and presses for early disposal of the case. List 

it on 1.2.2001 for hearing. 

(L.R.K. PRIISIIO)IM'(A) 	. 	 (s. NARWAN)/V.C. 



. 
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35 
counsel for respondents..Shri S.K.Jha, 

1.2.2001 	 - 	junior to shri G.BOSe. 

None 'appears ' 'fOr the applicant. on some 
earlir occasions also, that' 'is, 13 . 10.2000 and 

8.11.2000a, this case' was directed to be listed with 

warning for dismissal if there has been no representation 

on behalf of the applicant.Eventodaynobody tprn's up 
on behalf of the applicant and hence it is drected that 

this matter be listed on 2.3.2001. in case nobbdy- turns 

	

up on 'behalf f-the 	 the nextda'te, 'the case' 
will be dismissed for defait..,1 The counsel for the 
respondents is present. He, is directed to inform the 

counsel for the applicant the gist of the order. 

E 	 • 	' 	
: 	 • 	 , 

H 
I 	' 	 (S.Narayan) ••-•• 

(L.R.K.iprasad) 
MA) 	 ' 	 ' 	

0 

36.12.3.2001.  

1 For want of' time, hearing 

' 	adjourned to 21.3.2001. 

• 	' 	 ',','/ 	 5• NRYN)fv.c 

37./ 21 .3.2001. 

For want of' t"ime', heari'ng is"adjoured to 

15.5.2001. 

CB5/ 	(L.R.K. PRAS.MD)/f1(A) 	 (S. NRR/%YAN)'/V.0 

38/15.5.2001 	None for the applicant 

Shri Vikash Jha, counsel for respondents 

- 	 List it for kri 	on l6.8.2O0l. 

SKS ( I ( L. Hrni ng ii ana ) 
Member (A) 
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.6.8.2001 	 bhri GaUtam Be, counsel for the responjents 

states that he!iill be filing vakalatnama by the rxt date, 
On hi 	equest, list it f or,hearing on 21.9.2C)01. 

( it. }*ningliana )/M(A) 	 ( L. Jha )/M(J) 

4 
	

21.9.2001 	For want of time, list it for hearing O n. 

26.11.2001. 

SKS 	 ( L. Hm.thgliana /N(h) 	(lekshman Tha ))/M(J 

'26.11.2001 	For Want of D.B. ljst it on 25 .12002 
for hearing. 

SKS 
ma /M(A) 

42/25.01,2002 : 	with the consent of the parties, be listed  

on 22.02,2002 for hearing 

ski 	(L.R. K.~ 	11.1 	 B.N.ShNee1am)1C 

43./ 22.2.2002. None for the applicant. Shri G. Bose, the counsel 
for the respondents is present. It appears from record that 
no one is appearing on behalf of the applicant since 1,2.2001. 
In that view of the matter, let it be listed for hearing on 

4.3.2002 by way of last chance. If no one t,nrns up on behalf of 

the applicant even on next date, necessary order shall be passd. 

(L.R.K. PRASAD)--- 



7 44 
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4.3.02 	 None for the applicant. shri G.gQse is 
CM 	

.10 present for the respondents. in view of the 

order passed on 22.2.2002,p this v.A. is dismissed 

for non-prosecution. 

(shyama DOgra) 
M(J) 

MA) 


